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Misc. Crl. (bail) Case No. 254 of 20

Seen the petition filed U/s. 438 of cr.p.c. seeking pre-arrest bair

by accused/petitioner Mustt. shabnam Ansari apprehending arrest in

connection with Tezpur P.s. case No. t262120 U/s 38414201406/503 of Ipc.

Case diary,r'as called for, has been received and perused the

same. Also heard ld. counsel for both the sides through video conferencing as

directed by the Hon'ble Gauhati High Couft.

Brief facts of the case is that the accused above named is the

wife of the informant of this case who got married sometimes in 2003 and two

children were also born to them. with the passage of time the accused had

developed an illicit relationship with one Aharul Hussain behind the back of the

informant for which, eventually two criminal cases were filed against the

accused by the informant. It further appears that the informant, however, did

not proceed further considering the future of his children. Later, the informant

got to know that his wife illegally entered into marriage with accused No.2 at

Dibrugarh and misappropriated an amount of Rs.5,00,000/- (Rupees five lacs)

only belonging to the informant which was entrusted to the accused/petitioner

and now both the accused persons together, are demanding more cash from

the informant. Hence, the informant has lodged the FIR on 24-7-20 based on

which the present case has been registered uls.3}4/42ol4o6l5o3 of Ipc.

On perusal'of the other materials available in the case diary it

appears that the present accused/petitioner allegedly developed an illicit

relationship with one Aharul Hussain of Dibrugarh and also misappropriated

some cash belonging to the informant besides causing anxiety and depression

to the informant.

Having considered the entire facts and circumstances of this case

and also the materials available in the case diary I am of the view that

investigating officer of this case is duty bound to proceed further in accordance

with the guidelines laid down by the Hon'ble Apex court in the case of
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Arnesh Kumar vs. State of Bihar repofted in AIR 2074 S,C. 2756 before

proceeding to apprehend the accused/petitioner in this case.

The accused/petitioner is therefore, directed to surrender before

the investigating officer within a period of seven days from today whereupon

the investigating officer shall act in accordance with the guidelines laid down by

the Hon'ble Apex Court as stated hereinabove.

With the aboye observations, the prayer for pre-arrest bail of the

accused/petitioner stands disposed of.

Let the case diary be returned back.

Misc. case stands accordingly disposed of.
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